
 

[Dr. Bhai Mahabir] 
from that, I thin^ there is need for 
keeping our powder dry. We should 
have full faith in the friendship and 
good behaviour of all our neighbours. 
But "Trust in God and keep the 
powder dry" has been a sound motto. 
I would like to know if we are keep- 
ing our powder dry enough and whe- 
ther on the occasion of the visit of 
the Chinese Foreign Minister we 
would take up all these things and 
seek a satisfactory assurance from 
them on this matter. 

SHRI P. V. NARASIMHA RAO: 
Sir, at the meeting of the Prime Min- 
ister of China and our own Prime 
Minister at Belgrade, there was 
hardly any possibility of going into 
details. It was a brief meeting in the 
nature of a courtesy call. She met 
so many foreign dignitaries within 
those few hours that in the very na- 
ture of things, all these details could 
not be gone into. In general a topic 
which came under discussion was the 
question of normalising relations. 
This is all we know about the meet- 
ing; from the report this is all we 
get. But the other matters, the 
deeper aspects and the more impor- 
tant and more obscure aspects were 
not gone into. Naturally when we 
start normalising relations, as I 
have just submitted, normalisation in 
this case means removal of all the 
causes which have made our relations 
abnormal. That is quite a compre- 
hensive picture which I have presen- 
ted and that takes into account all 
these aspects. 

Now, so far as the ICBM is con- 
cerned, we have taken China's capa- 
city into account in our defence pre- 
paredness exercises. This is a short 
statement from our side. I would be 
grateful if I am not asked to ela- 
borate it further. 

About the foreign hand, Sir, a state- 
ment has just been made by the Home 
Minister yesterday and I think I 
would not like to add anything to it. 
The statement,  as it  stands,    should 

be allowed to stand. It was made ad- 
visedly as it was and I would not 
like to add to it. 

DR. BHAI MAHAVIR.: Sir, I want- 
ed to know if the absence of any 
mention of Afghanistan in the joint 
communique  had any significance... 

SHRI P.  V. NARASIMHA RAO: 
1 will make a statement on my visit 
to the Soviet Union. This wiH be 
covered  in   that. 

The VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): There are 
still many names of Members before 
me who want to participate in this 
discussion. This will be taken up 
after 3 o'clock. Now the House 
stand    adjourned    for    lunch  up  to 
2 o'clock. 

The House then adjourned 
for lunch at fifty-eight minu- 
tes past twelve of the clock. 

The House reassembled, after 
lunch, at three minutes past two of 
tha clock, The Vice-Chairman (SHRI 
A. G. KULKARNI) in the chair. 

STATUTORY RESOLUTION SEE- 
KING APPROVAL OF PROCLAMA- 
TION ISSUED UNDER ARTICLE 356 
OF THE CONSTITUTION IN RELA- 
TION TO STATE OF ASSAM—contd. 

SHRI KALYAN ROY    (West Ben 
gal):   Mr.    Vice-Chairman,    may    I 
draw your  attention     to    one    very 
serious thing? 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): Just a moment. Let 
me apply my mind to what is to be 
done and then you draw my atten- 
tion. Let me tell the Members, the 
Business Advisory Committee has 
given one hour for the discussion. So 
let us complete the discussion and 
then see. 
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SHRI G. C. BHATTACHARYA 
(Uttar Pradesh): Yesterday it was 
decided in the House that all those 
who have given names will speak. 
This was the consensus of the 
House... 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): I know that. I am 
calling Mr.  Kalraj Mishra. 

Mr. Shahi, whether it is one hour 
or two hours, whether heavens fall 
or not, all that we will see. First let 
us start with Shri Kalraj Mishra. 

SHRI    G.    C.    BHATTACHARYA: 
Sir,.. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): Mr. Bhattacharya, 
first please take your seat. I am on 
my legs.. . 

SHRI G. C. BHATTACHARYA: 
I wanted to know from you whether 
the Business Advisory Committee can 
change the consensus of the House. 
Yesterday it was decided that those 
who have given names, they, will all 
speak. Now you have announced 
that only one hour will be given. I 
wanted a decision on this. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): I understand what 
you are talking. Please sit down. I 
am calling Mr. Kalraj Mishra... 

SHRIMATI PURABi MUKHOPA- 
DHYAY (West Bengal): I am not 
speaking anything on the debate on 
Assam I rise to speak about the 
killings that have taken place in 
Tripura... 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): Madam, may I re- 
quest you, let us proceed with the 
debate first. We will then think of 
those matters. 

SHRI KALYAN ROY: Sir, I was 
making my submission to you. My 
submission is I am not at all arguing 
with you... 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): Has it to do any- 
thing with the discussion on this? 

SHRI KALYAN ROY; Yes, dis- 
cussion not only of this, our funda- 
mental rights and privileges as Mem- 
bers of Rajya Sabha of which you 
are the custodian just now. If it is 
not allowed to be discussed or a de- 
cision is taken to that effect, our fun- 
damental democratic right as Mem- 
bers of Parliament is completely gone 
and the entire Parliamentary Demo- 
cracy will totally collapse. I will 
draw your attention to this and re- 
quest you to do something about it... 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI):  About what? 

SHRI KALYAN ROY: In regard to 
our right to ask questions and get 
replies from the Minister. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): I will take up 
whatever you say. But listen to me. 
First let me complete the business 
and then I will take up your point. 
Why are you worried? Mr. Kalraj 
Mishra... 
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"The Prime Minister, Mrs. 

Gandhi, today refuted the allega- 
tion levelled by the Gana Samgram 
Parishad) that she had a hand in 
the current communal flare-up in 
Assam, reports UNI. She, however, 
said that the agitation had genera- 
ted a sense of insecurity and terror 
among the minorities in the State. 
Addressing a large gathering on 
the first day of the two-day elec- 
tion tour of Bihar she said that tht 

Assam movement was out and out 
anti-national." 

 

Gandhian techniques of Satya-
graha and non-cooperation were
adopted literally by millions of As-
samese and other residents in the
State to register their protest in
what is indubitably and truly mas-
sive people's movement involving
men, women and children, urban
and rural, rich and poor, scholars
and illiterates, bound together by
a common sentiment of burning
emotions. 
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"A couple of bearded peasants, 
marching in a huge procession from 
the countryside towards Barpeta 
town on May 26, was asked if they" 
were students, 'No, we are not, 
but we have been organised by the 
Assam Minority Students Union' 
was the answer. Asked 'who is 
your leader', they unhesitatingly 
said: 'Mrs. Gandhi is our leader'. 
She told us that was the only way 
in which we could safeguard our 
interests', they  added..." 

 
THE VICE-CHAIRMAN (SHRI A. 

G. KULKARNI): No, you have got 
no time. I have given you ample 
time—five minutes more than you 
were entitled. 

 
THE VICE-CHAIRMAN (SHRI A. 

G. KULKARNI): That is all right. 
Mr. Bagaitkar. 
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have to ask ourselves today 
is: What are the priorities in the 
situation? When one's house is on fire, 
the first thing is to put out the fire. 
Then one can go into the causes of the 
fire and one can apportion the blame. 
But, at the moment, the fire has to 
be put out. And if the fire is not put 
out quickly, then the danger of the 
fire spreading is very serious. And 
I think no-right-minded person in 
the country can contemplate the 
situation that may arise in that case. 

Sir, the North-Eastern Region of 
our country has had its own peculiar 
problems. I think it is necessary to 
have a feel of these problems. It is, 
perhaps, not possible, sitting here) to 
understand the strong sense of local 
identity in that multi-lingual region 
With its many languages, many cul- 
tures. It is, perhaps, not possible 
from here to fully understand the 
sense of isolation and neglect, the 
feeling that economic development has 
not kept pace with the requirements 
of the region, I am not saying that 
this is peculiar to the North-East. 

But, I would submit that in view of 
the geographical position of the 
North-East, in view of the peculiar 
emotional background that has been 
generated by the assertion of local 
identities, by insurgency in several 
pockets, we have to handle this situa- 
tion with understanding, with sym- 
pathy and with sensitiveness. What 
has happened in Tripura today? It is 
amazing, Sir, that in a State where 
tensions and frictions haVe existed— 
but have been handled peacefully all 
along—today suddenly violence has 
erupted on such a large scale that 30Q 
people are dead. Neighbours have 
killed each other. People who have 
lived together for decades have been 
at each other's throats. This is also 
true of Assam. Our sympathy goes 
out to all those who have suffered. 
But the need today here is to find a 
solution and a solution can only come 
by negotiations. There is no other 
way to find solutions. They are our 
people whether they are Assamese or 
Bengalis or Hindus or Muslims. They 

SHRI BIPINPAL DAS (Assam):
Sir, my friend, Mr. Bagaitkar, has 
referred to my book written some 25 
years ago on the Naga problem en- 
tirely out of the context. I must 
make it absolutely clear that in that 
book I totally opposed, I condem- 
ned the Naga demand for sovereign 
independence. That must be kept in 
mind. 

SHRI SADASIV BAGAITKAR: 
What is the impact on the problem? 
Why do you forget that? That is 
what I am... 

THE VICE-CHAIRMAN (SHRI 
A. 
G. KULKARNI): Mr. Bagaitkar, you 
have made your point and he has 
clarified his point. That is all. 

SHRI K. C. PANT (Uttar Pradesh): 
Mr. Vice-Chairman, Sir, today 
Assam 
is in flames and the flames are sprea- 
ding to other sensitive areas in the 
North-Eastern Region. It is a situa- 
i hi h I



 

[Shri K. C. Pant] 

are our people and we have got to 
find a solution within a very short 
period. 

I   listened     to      Shri    Makwana's 
speech  with  great     attention.  There 
was no sense of urgency in it. It was 
a perfunctory speech.    There was r.o 
feeling   for  the volcano  of  emotions 
that is erupting all over the North- 
East and, I am sorry to say, he did 
not give  any indication  of the Gov- 
ernment's   mind    on the main issues 
and the approach of the Government 
to these issues.    Had he done so,    I 
feel that the debate would have been 
even more purposeful and the debate 
would have come up with more con- 
crete ideas.    As it is, the debate has 
been of a very high order and I am 
very glad that the Prime Minister is 
iiere because I found that at least on 
one point there was  common ground 
between a strong critic of the agita- 
tion  and  a strong supporter of    the 
agitation. Shri Bipinpal Das said tbat 
he disapproved of the   agitation now 
and it was in the context of his posi- 
tion,    a courageous speech.    I do not 
want to go into the rights and wrongs 
of it but it was a courageous speech. 
Now,    I listened to    the    speech    of 
Shri  Dinesh Goswami, a strong sup- 
porter of the movement,    very care- 
fully.    He said that if the proposals 
made by Shri Bipinpal   Das    in his 
letter   to   the   Prime  Minister    were 
accepted by the Prime Minister, then 
the agitation could be called off.    It 
was a positive concrete statement.   I 
feel that the main obstacle in start- 
ing a dialogue is the lack of any com- 
mon  ground    on    which    to    begin. 
There is no common ground.  Every- 
body  wants that  there should be    a 
dialogue.  But  they cannot  meet  be- 
cause common ground is    not   being 
found. But here is the debate in this 
House,  as I  said,  in the speeches of 
these two Members, one finds common 
ground and I would like to suggest to 
the Prime Minister that if such com- 
mon ground is found, why not make it 
the   basis    for    discussions and this 
would be a very concrete and posi- 

tive contribution of this House to the 
solution of this problem? Sooner or 
later, some common ground will have 
to be found. Sir, I do not think that 
the approach of the big stick is going 
to solve this problem. The Home 
Minister at various stages has been 
making warlike noises. I think force 
has to be used when it is necessary to 
protect the minorities. But I do not 
think war-like noises help and I do 
not think that wielding the big stick 
and talk of display of force helps in 
these situations. Force must be used 
when 'it is necessary but one must 
always remember that ultimately the 
solution has to be through negotia- 
tions. It cannot be otherwise. (Time 
bell rings). Sir, I am afraid... 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): I have got only ten 
minutes for you. Now seven minutes 
are already over. 

SHRI K. C. PANT: I have had very 
close links with Assam and the 
north-east and it is in anguish that I 
speak here today; you must under- 
stand  the  anguish. 

THE VICE- CHAIRMAN (SHRI A. 
G. KULKARNI): I can use this 
yardstick for every Member. Anyway, 
please go ahead. 

SHRI MANUBHAI PATEL (Guj- 
arat) : Sir, we surrender our three 
minutes. 

SHRI K. C. PANT: The Home 
Minister said it is a family affair. He 
has talked of the students in sym- 
pathetic terms. I found today, but at 
the same time he says that display of 
force was necessary and he says that 
there is a foreign hand. He says that 
minorities are in fear. None of us 
wants minorities to be in fear. There 
are certain fundamentals on which 
we do not compromise but an agita- 
tion which has been carried on for 
nine months is in itself extraordinary 
and we cannot brush it aside. Do we 
not recognise the strength of the feel- 
ings behind it? Are they not our 
people? And then, iM we recognise 
the strength behind the    feelings of 
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those people in Assam, then we have 
got to see, we have got to under- 
stand that in such situations, with 
the best of intentions on the part of 
those who lead such agitations, as the 
time goes on, anti-social elements, 
perhaps anti-national elements, try 
to take advantage of the situation. 
What should be our approach? Either 
we can dub them all anti-national 
and throw them into the lap of those 
who are really anti-national or we 
can try to wean them away from such 
elements who are anti-national, 
who are communal, who are try- 
ing to exploit the situation in 
a wrong way. I am afraid if we 
wield ths big stick, we will succeed 
only in throwing these reasonsable 
elements into the laps of unreasona- 
ble elements whose activities we ob- 
joc> to, the foreign hands we speak 
of. Therefore. I think an attitude of 
sympthy is absolutely essential and I 
think in this situation the Govern- 
ment has to take the initiative also. 
It is not a one-sided thing. 

If we remember that the issue of 
foreigners has to be isolated from all 
the other issues that have got involv- 
ed, and if we concentrate on that, 
then the problem becomes more 
manageable and if we concentrate on 
that, two points come up. One is 
the identification of foreigners. We 
have to have a machinery in which 
all have confidence. Sir, I am af- 
raid. I just do not agree with 
the Assam Students Union's ap- 
proach that they will indentify 
and deport the foreigners. It 
has to be done by a machinery 
in which all have confidence. At 
the same time I cannot agree 
with those who say that there has 
not been enough infiltration. Why is 
there a problem then? The problem 
is there and it has got to be under- 
stood; it has got to be recognised. 
And even Mr. Ramamurti said that 
three lakhs of people have been detec- 
ted and deported in the last 20 years. 
So, the problem does exist, and it is 
no use sweeping it under the carpet. 
Once we accept that a machinery has 
to be set up after that the question 

comes as to what we do with those 
who have been identified. There is 
the proposal of Shri Bipinpal Das 
and ii: the Prime Minister reacts to 
it, that can form the basis, as I said 
earlier. 

Now, Sir, the Government has 
made some mistakes. I must refer 
to that because it is such a sensitive 
matter and I do not think that if it is 
allowed to drift any further if it is 
going to help any of us. Firstly, 
there is the Governor's offer of 1967 
as the cut-off date. This has created 
an avoidable confusion and the im- 
pression is that the Central Govern- 
ment must have approved the Gov- 
ernor's offer and because of this, 
1971 has not been as firm a date as 
one would have liked it to be. And 
this has created a reaction in Assam 
and the Governor has lost his credi- 
bility. Sir, the person hand .ing the 
situation there has lost credibility. 

The second thing is, as tlie climate 
was improving for talks ar.d nego- 
tiations, the big stick was wielded, 
f refer to the 18th of April when, 
without any incident, curfew was 
imposed in Gauhati. Is this the way 
to tackle the situation? Suppose 
some incident had taken place, I 
could have understood it, but with- 
out any incident taking place, what 
is the justification for imposing cur- 
few? There are people who are 
trying to handle the situation; there 
are others, non-political people, who 
have stepped, into this situation to 
try to ease it. How can they per- 
suade anybody if the Government 
wields the big stick? What is the 
meaning of display of force? Is this 
the way to handle a situation like 
this? Sir, the situation which was 
defreezing, because of this blunder, 
again froze, and thereafter, the part- 
ing o'f ways came. This is very un- 
fortunate. 

Sir, I personally think the Bengal 
blockade was a mistake. I know 
that it reflected the benuine senti- 
ments in Bengal. But at a time, when 
one was trying to control a develop- 
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[Shri K. C. Pant] 
ing situation, it aggravated it. Then, 
Sir, the Prime Minister is here. I 
know she knows the area. I know 
she has done a lot for this area. But 
in this case, she had been introduced 
into the negotiations at a stage when 
it was not ripe for her introduction. 
The result was that she had to go to 
Assam and come back empty-handed. 
She is the last court of political ap- 
peal, and to both sides, she would 
have been the last court of appeal. 
To introduce her into this situation 
at this moment, in my view, was a 
wrong step and this only complicat- 
ed matters. 

Then, Sir, there is the question of 
violence. Some of my friends said 
that there was little violence. The 
point is not little or great. The 
point is, there is fear, there is ap- 
prehension, in the minds of the mino- 
rities. We have to take note of it. 
Yesterday, a Senior Member from 
Assam spoke about the freedom 
struggle. He talked about 1921, 1931, 
1940 and 1942. He said that even in 
those movements, there were cases 
of violence. I would submit to him 
with all respect that when there was 
violence, it was condemned by Gan- 
dhiji. In this case, I would have 
been happy if the Assam Students 
Union leaders had condemned the 
violence, outright, on minorities and 
others. If they had condemned vio- 
lence as such, I think, it would have 
helped those who are trying to see 
that  the situation  improves  quickly. 

SHRI G. C. BHATTACHARYA: 
Gandhiji withdrew the movement 
once. 

SHRI K. C. PANT: Yes. Once, he 
withdrew the movement. We should 
recognise that the problem of refu- 
gees is a problem which has been 
left over by partition, T do not want 
to go into the history, into the legal 
and constitutional aspects of the 
problem. You are not giving me 
time. I think, it is a fact of geo- 
graphy    that    certain States had to 

share a larger burden of partition, 
the aftermath of partition, than 
others and, I think, if, in finding a 
solution to the Assam problem some 
of the other States could come for- 
ward to help by taking some of these 
foreigners, who are identified, into 
those States, it would be good. This 
should be a national obligation. I 
realise the difficulties. I think, the 
States will have their difficulties. 
But still, I would make this sub- 
mission in all earnestness in order 
to try to sort out this problem to the 
best of our ability. 

Sir, there is no question of the 
unity and the integrity of India being 
jeopardised. I think, in our coun- 
try, the sense of local identity has 
to be reconciled, with the sense of 
Indian unity. These are two separate 
things. One should never bring 
them into confrontation. I think, 
both have to come together. I think, 
so far, in fact, India has succeeded 
very well in harmonising local iden- 
tities with national integrity, and in 
Assam also, this has got to be done. 
Sir, there can be no compromise 
with communal and parochial ten- 
dencies, particularly, when parochial 
tendencies, beyond a point, create a 
chain reaction. This we all realise. 
In each of the States, where we are 
working on the ground, there are 
these tendencies and we have to curb 
them. This is not peculiar to Assam 
alone and this we have got to under- 
stand. (Time-bell rings). Sir, I 
shall end very soon. Obviously, no 
quarter can be given to secessionist 
tendencies. 

Now, Sir, the question of majorities 
and minorities has been raised. It 
becomes involved in politics. I am 
afraid, there ig a lot of politics 
in this. But one should remember, 
majorities in one State are minorities 
in another. There is no absolute 
majority in India. Let us remember 
that even in respect of Tripura majo- 
rities in Tripura are minorities in 
Assam. We have to protect the 
rights ef the minorities.   Tha Centr* 



 

also has an obligation in this respect. 
But we have got to understand the 
sentiments of all. Even in Assam, in 
the Cachar agitation, we had to res- 
pond to the sentiments of both the 
Bengalis and take into account the 
sentiments of the Assamese and final- 
ly a solution was found. Sir, it is 
playing with fire, this whole question 
of pitting the majorities against the 
minorities. It is an explosive situa- 
tion in Tripura and I feel that in 
Tripura as well as in Assam the es- 
sence of the matter is to sort out the 
matter quickly. I am practically 
done. I have pleaded for understand- 
ing of the real problems, of the real 
fears. I know Assam has passed 
through a long period of turbulence. 
I know the hill people have passed 
through turbulences. When the 
people of the hills wanted to assert 
and have their own administrative 
units, the leaders of Assam reacted 
in a statesman-like manner, and 
several States were formed. But now 
today the Assamese have fear of 
being swamped. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): That ig all. I wiH 
call the hon. Minister now. 

SHRI K. C. PANT: In the end, Sir, 
may I say that I would ask the 
ASSU leaders, I would appeal to 
them to call off the agitation, because 
there is economic loss to the country 
and to the State? And because it is a 
border area, because of the peculiar 
vulnerability of that border area. I 
think it is all the more necessary that 
we must create conditions in which 
the problem can be resolved peace- 
fully. The whole country is watch- 
ing, and I would appeal to the Gov- 
ernment to create conditions in which 
this can be done quickly. Time is of 
the essence and it is time that we are 
now losing. Sir, w^ should not in 
this House accuse anybody of lack 
of patriotism. I feel very sorry 
when from any section of the House 
any Member speaks of any section of 
the country being unpatriotic. We 
must not question the    patriotism of 

any section of our people. We have 
to live together. Assam is a beatiful 
tapestry of Bengalese, Assamese, hill 
people and others. We have to see 
that it is not torn as under. We have 
to preserve it with all our might. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): Yes, Mr. Makwana. 

PROF. SOURENDRA BHATTA- 
CHARJEE (West Bengal): Mr. Vice- 
Chairman, what happens to us? 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): The Business Ad- 
visory Committee... 

PROF.    SOURENDRA     BHATTA- 
CHARJEE:    Mr.   Vice-Chairman,   for 
all  these  three  days  we  have  been 
waiting   here    for     our     change... 
(Interruptions) 

SHRI G. C. BHATTACHARYA: 
Now you are giving another decision. 
Yesterday it was the consensus of the 
House that everybody wiH speak. 
Now the Business Advisory Commit- 
tee has come in. If you say that the 
Business Advisory Committee can 
change the consensus of the House, 
it is all right.    (Interruptions). 

PROF. SOURENDRA BHATTA- 
CHARJEE; Mr. Vice-Chairman, we 
must be heard. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): I would listen to 
all your submissions. Let me first 
finish the programme that has been 
given by the Business Advisory 
Committee. After that if you want 
to continue with the discussion, I 
have no objection. (Interruptions) 
But the Prime Minister has to inter- 
vene, Mr. Makwana has to speak. 
You just wait. Let me call Mr. 
Makwana. 

THE MINISTER    OF    STATE    IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA     MAKWANA): 
Mr. Vice-Chairman, Sir,... 
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SHRI K. C. PANT: Is he interven- 
ing or replying to the debate? 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): Mr. Makwana is 
making an intervention and the Prime 
Minister will also be intervening. 

SHRI YOGENDRA MAKWANA: 
Mr. Vice Chairman, Sir, I am thank- 
ful to all those who have participated 
in this dab-ate, especially because all 
of them have expressed clearly that 
everybody is one with the Govern- 
ment so far as the integrity and unity 
of this country is concerned, right 
from the first speaker, Shrimati 
Purabi Mukherjee, to the last speak- 
er, Shri K. C.  Pant. 

AN HON. MEMBER: Is he replying 
to the debate? 

SHRI YOGENDRA MAKWANA: I 
am replying. 

SHRI G. C. BHATTACHARYA: Mr. 
Vice-Chairman says that he is inter- 
vening. 

SHRI B. SATYANARAYAN RED- 
DY (Andhra Pradesh): I have also 
given my name. What about my 
name? 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): I will clarify the 
position. (Interruptions). You just 
take your seat, i am making an ob- 
servation which will satisfy all the 
House. The Business Advisory Com- 
mittee is represented by all the par- 
ties. They have taken certain deci- 
sions. As hon. Members of this House 
we have to cooperate with the Chair 
to implement those decisions. I have 
already accommodated two more 
members. There is, I know, one friend, 
Prof. Rasheeduddin Khan, who never 
speaks in the House. I am feeling 
very sorry for him. I promised that I 
will allow him today. But now since 
this is the decision of the Business 
Advisory Committee, T h'ave not al- 
lowed him. T know the feelings. Let 
us hear Mr. Makwana and, if need be, 

the  Prime  Minister,  and  then  I  will 
again take the sense of the House. 

PROF. SOURENDRA BHATTA- 
CHARJEE: What do you say, Mr. 
Vice-Chairman? Will that be proper? 
How can the sense of the House be 
taken after the Prime Minister has 
spoken? Yesterday, Mr. Advani . . . 
(Interruptions) 

SHRI LAL K. ADVANI (Gujarat): 
From your earlier observation, it 
seems that the Union Home Minister 
is to reply to the debate. If the Union 
Home Minister is t0 reply to the 
debate, it would perhaps be in the 
fitness of things if the House has the 
advantage of listening to the Prime 
Minister first. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): Mr. Advani, you are 
a very experienced parliamentarian 
You were the Leader of the House. 
You know the decision of the Busi- 
ness Advisory Committee. 

SHRI LAL K. ADVANI: I do not 
know. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): It was announced 
by the Chairman here. (Interrup- 
tions)  Please listen to me. 

PROF. SOURENDRA BH ATTA- 
CH A AR JEE: You must listen to 
others also. (Interruptions) Don't de- 
cide things like that. Take into account 
the background. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): Please resume your 
seat. When I am on my legs, you have 
t0 take your seat first. That will not 
go on record. 

(Prof. Sourendra Bhattacharjee conti- 
nued to speak). 

 
THE VICE-CHAIRMAN (SHRI A. 

G. KULKARNI); You just wait. 



 

PROF. SOURENDRA BHATTA- 
CHARJEE: On a point of order, Mr. 
Vice-Chairman. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI):. That is the practice. 
The Business Advisory Committee has 
to decide. The Business Advisory Com- 
mittee in its wisdom has decided this. 
The Chairman has announced that 
business in the House. 

SHRI LAL K. ADVANI: My point 
is that it is for the Government to 
decide who replies to this debate. If 
the Union Home Minister is to reply 
to the debate, then perhaps if the 
Prime Minister intervenes just now, 
the House would be at an advantage. 
If Mr. Makwana is replying, then 
there is no intervention. 

THE MINISTER OF PARLIAMEN- 
TARY AFFAIRS (SHRI BHISHMA 
NARAIN SINGH): I want to say that 
the Prime Minister has the right to 
reply also. You are a senior parlia- 
mentarian. You know it very well. 

SHRI LAL K. ADVANL If the 
Prime Minister wants, she can reply; 
I have no objection. 

SHRI BHISHMA NAJRAlN SlNGH: 
Mr. Makwana will reply to the debate. 
Prime Minister would like to add 
some more points. 

PROF. SOURENDRA BHATTA- 
CHARJEE: Mr. Vice-Chairman, on a 
point of order regarding your an- 
nouncement. It is a very peculiar 
thing, Mr. Vice-Chairman, that after 
the reply of the Prime Minister the 
debate may continue! 

THE VICE-CHAIRMAN (SHRI A. 
G._ KULKARNI): Prime Minister 
wants to say something. Let us hear 
the Prime Minister. 

THE PRIME MINISTER (SHRI- 
MATI INDIRA GANDHI): I think we 
are talking at cross purposes. The 
hon'ble gentleman is saying something 
on one point—that he wants to speak 
on this. Others are debating on whe- 
ther  I should reply,  or whether my 

colleague, Mr. Makwana, should reply. 
Now I have no objection in replying. 
But I have not been able to attend 
the debate at all. Usually I try to 
be here for at least half the time, 
but this time I have not Deen here- 
That is why I think it is more pro- 
per if he replies to it. But usually 
people ask me to speak anyway. This 
is why 1 came here so that I would 
add some points, especially as some 
hon. Members have thought it fit to 
say things about me which do not 
have basis in fact. I have no objection 
in speaking before Shri Makwana, 
but according t0 my previous expe- 
rience, later on the Home Minister 
may not be allowed to speak at all. 
This was the reason why I said I 
would  rather add than  speak. 

SHRI LAL K. ADVANI; From the 
point of procedural propriety, it would 
be better if the intervention comes 
before the reply. It is just from the 
point of view of procedure. There- 
fore, if the Prime Minister intervenes 
and Mr. Makwana speaks later, it 
would be fine. There is no question 
of not allowing the Home Minister to 
reply. 

PROF. SOURENDRA BHATTA- 
CHARJEE: I am on a point of order. 
My point of order is regarding what 
you have said, regarding the proce- 
dure. I am not as experienced a par- 
liamentarian as the Vice-Chairman. 
But the Vice-Chairman has said that 
after the reply to the debate has been 
given, I will take the consensus of 
the House whether the debate should 
continue. In my two years of parlia- 
mentary life this is the strangest 
statement emanating from the Chair. 
That is one aspect. The other aspect 
is whether after the Government has 
replied to the debate, the debate can 
continue. Yesterday Mr. Advani, my- 
self and others had talks with the 
Leader of the House, Mr. Mukherjee, 
whether it should continue and whe- 
ther those who could not participate 
on the preceding day—because yester- 
day there was little time left—will be 
given an opportunity    t0  participate. 
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Now it was agreed that it would be 
extended. My point is whether it is 
the Business Advisory Committee 
which decides as to who will speak 
and who will not  .   .   . 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): All right, please sit 
down. Mr. Maurya, what is your point 
of order? 

 
THE VICE-CHAIRMAN (SHRI A. 

G. KULKARNI): Mr. Maurya, instead 
of taking the time of the House, wiH 
it satisfy your point of order as ;he 
Prime Minister is intervening? 

SHRI BUDDHA PRIYA MAURYA: 
That is all right. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): The Prime Minister. 

SHRIMATI INDIRA GANDHI: Sir, 
as I said earlier, I have to apologise 
to the House for not being able to be 
present here. But I have read through 
the resume of the speeches whioh 
have been made. There is nothing 
very new that one can say on this 
subject. We are all deeply concerned 
about what is happening in Assam 
and what is happening in Tripura. 
Although the two are connected, they 
are two different problems, different 
motivations, and so on. So far as 
Assam is concerned, I am not going into 
all the points. I just want to com- 
ment on a fe-w things which have 
been raised. There is no doubt about 
the gravity of the situation. My 
friend, Shri K. C. Pant, gave the 
example of a fire. How do we put out 
that fire? That has been my concern. 
One honourable Member, Mr. Kakati, 
said that although I had  given only 

.twenty minutes to the students in 
Gauhati. I had given three hours to 
the minorities. This is how misunder- 
standings crop up. I have seen the 
students on three different occasions 
and only in Dispur I was a little short 
of time. Even then I did see them for 
more than twenty minutes. But pre- 
viously I had met them for quite long 
periods, for as long as they wanted. 
After that the Home Minister spent 
hours with them. Again and again cer- 
tain Members have said there should 
be a dialogue, there should be nego- 
tiations. We have not stopped the dia- 
logue. We have taken the initiative 
in arranging these meetings. In fact, 
Mr. K. C. Pant contradicted himself. 
First he said there should be a dia- 
logue; then he said the Prime Minister 
should not have been introduced into 
it. I was not introduced  .   .   • 

SHRI K. C. PANT: There are many 
levels of dialogue. 

SHRIMATI INDIRA GANDHI: I 
know. But the students insisted that 
they wanted to see me. Should I reply 
'no', I do not want to see you, and 
give them an excuse to say that she 
is not seeing us and therefore we can- 
not agree to anything? They wanted 
to see me and therefore I met them. 
Their first request was: will you come 
to Assam? Naturally I said, 'yes, I 
shall come to Assam. Maybe, it was 
wrong of me. But it. was a little 
enough to accede to. But first we met 
the Opposition leaders, this the stu- 
dents held as a grievance. It was also 
said, that as I was going out of the 
country and yet could not find time 
to visit Assam; this shows that I am 
not serious about the problem. I did 
not go with much hope of any solu- 
tion, because gradually I was coming 
to understand that there was a deeper 
motivation. I am not accusing the stu- 
dents. I do not think that this is a 
students' movement. They are in it 
but they are being used as a facade. 
They are sincere in what they want. 
But there are other undercurrents. It 
is not possible to pinpoint them exact- 
ly. But they are there. And the proof 
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of it is, which I think the Home 
Minister mentioned in the other House 
and also Shri Makwana, that on seve- 
ral occasions they have agreed to cer- 
tain things or they themselves have 
put forward  a formula to which we 

have agreed. But after an hour 
3 P.M.    or so   they phoned   and said, 
"No,   this   cannot   be   done." 
Therefore, it did   seem   as   if 
somebody   else  was  prompting  them. 
When the students meet me, it is as 
if it is a deputation from some fore- 
ign country because they insist on the 
conversation taking place through an 
interpreter.    At  the last    meeting in 
Delhi it was clear that the interpre- 
ter was not interpreting me properly 
because   we  also   had   an   Assamese- 
speaking person.    We found that the 
interpreter    was    leaving    out  large 
chunks    of   what    I was saying and 
when we pointed this out, he assured 
us, "I am just    going    to do it; but 
listen to this student first". Somehow, 
in a roundabout way what I said was 
not fully conveyed. This is not terri- 
bly   important,    but   it does give an 
inkling. Now I have disgressed from 
the   main  thing.   So,   although  I  had 
meetings in  Dispur with AASU  and 
with    Gana    Sangram    Parishad, the 
only  long  meeting was with the re- 
presentatives of the   political parties. 
I did not look at my watch and so I 
do not know how long it was; but, as 
hon. Members here are all in politics, 
they know that we tend to speak more 
than any other    group or any other 
profession in the world. So that was a 
longish    meeting    and    that   put my 
entire programme out of gear, so for 
Nowgong I had very little time left. 
One hon'ble Member has alleged that 
I  spent  three  hours  with  the mino- 
rities. Actually, the total time I spent 
in  Nowgong was  40  minutes.    Some 
time  was  taken in  going to and  fro 
.   the   helipad    and    in the rest of the 
'   time I met  several deputations apart 
from having a talk with the Gover- 
nors'  Adviser.  All this was in  25-30 
minutes. I certainly met a deputation 
of the minorities also, but I doubt if 
they    had    more    than    five    or six 
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minutes, the same time as the others. 
I have read that some leaders, not 
here in the House but outside, have 
alleged that there is something mys- 
terious about this meeting and some 
deal was made. Now it was not a pri- 
vate meeting. The Government peo- 
ple were sitting there. As we had all 
missed our lunch, in the meantime 
some people were trying to bring tea 
etc. The room was so small that while 
I was meeting one delegation, one 
delegation was in the process of being 
hustled out and another one was try- 
ing to force its way in. So there was 
some confusion. Nobody can say that 
it was a private meeting. It was as 
public  as if sitting outside. 

Now nowhere have I called the stu- 
dents anti-national. It ig very laud- 
able effort 0n the part of Shri Pant to 
say that no 0ne in this country is anti- 
national. Then who is bringing out 
the posters? Who is saying, "Get out, 
you Indian dogs". AU I have said in 
my public and private statements is: 
why can't those who are in favour of 
an amicably peaceful settlement con- 
demn such actions? There has been 
no condemnation. I put this to the 
students also. And when I talk 
about the minorities, I do not mean 
merely the religious minorities but 
linguistic and provincial, and many 
of the people whom today the 
Assamese are considering foreigners. 
A very pertinent point was made in 
the other House today; What does 
the Government mean by froeigners-. 
The real meaning of foreigners is 
those people who are not Indian citi- 
zens but are citizens of another coun- 
try. But here we have a very special 
situation. On one side is whatever 
was said before the creation of Bangla- 
desh. But once Bangladesh came 
into being, the sort of atmosphere 
created did change the situation. 
Many refugees came and at that time 
we accepted them. There is no sec- 
ret or otherwise pact between Mujib 
and myself on this issue, but some 
talks and letters were exchanged bet- 
ween our the then Rehabilitation Mi- 
nister,   Shri     Khadilkar,     and       his 
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counterpart on the other side and it 
ig true that they agreed that only 
from 1971 onwards will we ask peo- 
ple to go back. But to say that I 
am not willing for negotiation is not 
correct. There has been n0 confu- 
sion in my mind or in my words. I 
have said very clearly that I am not 
committed to any date. How did we 
say 1971 to start with? We had a 
meeting of the leaders of the Oppo- 
sition parties in Parliament. They 
are the ones who suggested that we 
should stick to 1971. 

SHRI P. RAMAMURTI (Tamil 
Nadu): Along with the Assam party 
leaders. 

SHRIMATI INDIRA GANDHI: 
Alongwith the Assam party leaders. 
Everybody did not entirely agree. 
One person did not agree. One per- 
son stayed quiet. But all the other 
stressed 1971. Afterwards we wanted 
to know whether the students were 
willing to move from 1951 at all. They 
were insisting on 1951 and nothing 
else. This was the question. It wa3 
the Governor's idea that he probe 
their mind. On his own he suggested 
1967. But he made it clear that he 
had not discussed the date with us. 
He was first trying to And out whe- 
ther they were willing for a spirit o'f 
give and take. They rejected it. 
Once they rejected it, there was no 
question of our considering that date. 
We were told that they were Stick- 
ing to 1951. Have I given any date 
to them? Only at that time. When 
I found that the students were re- 
garding it as a hardening of our atti- 
tude, I said, "Let us forget about it. 
Do you want the work to begin or 
not?" We cannot begin deportations 
today of persons from 1951, even if 
Government were to agree. Govern- 
ment has not agreed but, even if we 
were to agree, we cannot do this. 
Physically impossible. Therefore, I 
said, "If you want this problem to 
be solved, let us make 1971 the start- 
ing date, not the cut-off date but 
the starting date of deportation. And 

my argument was that there was no 
controversy about this date, either 
with the Opposition leaders or Bang- 
ladesh or anybody else. And also I 
said that along with this, anybody 
else who should have been deported 
earlier or who was deported accord- 
ing to earlier orders or if he was on 
the list cf being deported and either 
not been deported or had gone and 
returned, then, he should also be 
sent back. That was my proposal to 
them. It is not because I am saying 
so myself but I do think this is a 
very fair proposal. I said, "Do not 
think that I am trying to gain time 
or use it as an excuse to force you 
to end your agitation. Therefore, 
while this deportation is going on, 
simultaneously we will go into all the 
other questions. But you withdraw 
the agitation for the simple reason 
that it is not possible to have negoti- 
ations when here is anger and fear 
in the minds of the people." It is 
not just that the minorities are a 
little agitated. They are in such 
fear of their lives that you have only 
to look at their faces, you do not 
even have to listen to what they say. 

I am not interested in who goes 
and gives reports. Ar.d particularly 
regarding the institution that has beeri 
mentioned, a lot can be said into 
which I do not want to enter. The 
matter had come up in the previous 
session of Parliament about their do- 
nations from outside. So, we are not 
interested in their opinion in these 
matters. In fact, we do not even 
know what their intention was. 

The agitation hag not been non- 
violent. Again and again "The stu- 
dents repeat that it is non-violent. 
But it is not only Bengalis who are 
being killed, it is not only the other 
minorities who are being killed but 
the people of Assam are also being 
killed.    People who have no other 
Connection on with any place ever,   have 
said that they are forced to be in the agitation  
because  they  dare  not  say that they are 
against it.    If I     name 
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them, their lives will be in danger. I 
have their names. This is the situ- 
ation. 

What happened at the very begin- 
ning of the agitation?    I have got to 
remind  you that  at  the very begin- 
ning,  the  agitation     started  in  July, 
1979 or round about that time^      Il 
had  gone   on   for  many  months  be- 
fore we came on the    scene. That is 
no excuse for us.    I am just pointing 
it  out  because  sometimes     Members 
have a short memory.   At the begin- 
ning of the agitation—this has     been 
given by one of the     groups      who 
came to  meet me—the    members oi 
the     AASU       guided     the      foreig- 
ners' eviction    operation   at Phukong 
n2ar     Gauhati,     where     two  tribal 
cultivators,       Habib       Ram       Boro 
and      Debu      Ram      Boro,      decen- 
dants of the Latchet soldiers who de- 
fended Assam during the Ahom rule 
from  aggi-ession,  were     brutally kil- 
led.    This is just one example; there 
are others.    I do not want to go into 
them.   Now, our argument with them 
hag been on the definition of a fore- 
igner?   People who have adopted As- 
sam as their State for hundreds     of 
years, are they foreigners? May      be 
Bengalis still wear    saris,    but they 
have made Assam their home.    They 
have helped in its development. But 
if there  is propoganda     ''You throw 
out  these  people,  you  will     acquire 
the land, you    wiH  get the      jobs", 
naturally the movement will become 
popular.   But it is not a thing to     be 
encouraged.    In fact,  it is not going 
to work in that way either,    as    we 
have seen in other situations.        We 
have had previous experience of such 
agitation on a smaller scale.    It does 
not help  in  giving greater     employ- 
ment. Greater   employment   can   only 
come  through  greater     development. 

With the students we spoke also 
about development programmes, 
about economic programmes. Gov- 
ernment 0f India have formed a spe- 
cial Ministers' Group and also a spe- 
cial Secretaries' Group and we are 
willing to immediately take program- 
mes in hand.    But do they want any 

of the programmes to start now?  I 
put a small proposal.    Our      Health 
Ministry approached me that there is 
a   special,   virulent     type  of  malaria 
which affects    only that part oi the 
world, that ia from Assam and a belt 
right across Asia perhaps up to Cam- 
bodia.    It     is fortunately not in the 
rest of India.    I said, "Carry on with 
your agitation, but let this anti-mala- 
ria  programme  go  on  in your  State 
so that people are not affected." They 
were not willing.    I said, let us send 
a team or two, which as a small to- 
ken,   because   they     cannot   go  into 
every village, and to destroy the lar- 
vae you have to go to every village, 
spray every    pond    and so on.   Now 
when  our team     went,  an Assamese 
official  is reported to have said that 
he  did not want their    interference. 
He  said,  "Do you know    whom you 
are talking to?    You are not talking 
to an Indian.    You are talking to an 
Assamese citizen."   Again this is only 
one example.   There   are worse ones 
which I do not    want to say    here. 
This is the situation.    This is the at- 
mosphere  created  by  the     agitation. 
Are the students in control? I <jo not 
know. I honestly cannot say that they 
they are in   full   control.    Shri Pant 
rightly said  that we should separate 
those elements who are sincere    and 
who are bothered about the grievan- 
ces of the Assamese people from the 
others.    But no effort is being mad* 
for this.    No separation at all is visi- 
ble  between  those  people.  We  know 
what    happened to a    person    who 
works   in   a   bank,   for   instance.     He 
is an employee;    he does not own it. 
He  was  asked  by  two   girl  students 
to  close   down  the     bank.  He  said, 
''Well, I am just an employee.    It is 
my job and I may risk my job if   I - 
close down."    Then the Assam Police 
came and said, "You close it down or 
else we will see." What could he do? 
He closed it down.    That is not      a 
non-violent  way.       And  it certainly 
was not the students' agitation which 
was closing it down; it was the force 
of the police.   And a large part     of 
the Assamese  Government machinery 
is behaving in a similar manner. The 
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Governor tried very sincerely. No 
body could have been more accom- 
modating than he was. And this is 
why he is in trouble. In the other 
House they were all shrieking for his 
removal. He is in trouble, because 
he thought he could separate the two 
elements, the genuine ones from those 
who are openly being anti-Indian. 
This is not hidden. Their posters, 
their slogans, their talk with people— 
this is not hidden. 

Now, our figures of the dead is 150. 
But I am told by some groups that 
510 people are missing, mostly of the 
minorities and they believe them to 
be dead. I do not know whether it 
ia so. An instance was given that on 
the midnight of the 28th, AASU vol- 
unteers—there were some people who 
had been beaten up and were in hos- 
pital—took away an injured boy from 
the hospital and murdered him by 
extracting his eyes and crushing his 
knee and elbow joints. They also 
did not leave the heart in the body. 
The body was returned home by the 
police personnel the next day. There 
are other such instances. Is this non- 
violence? Even then we say We do 
not have closed mind... 

SHRI DINESH GOSWAMI (As- 
sam): Have you got them verified or 
are they just allegations? 

SHRIMATI INDIRA GANDHI: It 
is an allegation. You can also verify 
it. 

SHRI DINESH GOSWAMI: Be- 
cause, what you say is very serious. 

SHRIMATI INDIRA GANDHI; I 
am not giving it as my statement. I 
said these are some of the incidents 
that are being brought to our notice. 
There are others who are dead. We 
know they are dead. I met the rela- 
tives of some of them. If they are 
alive, you produce them. That is all 
I can say. 

Again, I would like to tell_ the ho- 
nourable member—who made that 
statement—that I did not have a sin- 
gle meeting in Patna district. He was 
talking about a speech I made in 
Patna. I may tell him that I did not 
have any meeting in Patna. . .  

SHRI P. RAMAMURTI: How does 
it come here? 

SHRIMATI INDNRA GANDHI: He 
referred to a speech supposed to 
have been made in Patna. This is not 
so. He can easily verify it. I did not 
go to Patna. Surely a visit cannot be 
hidden. Either I went or I did not 
go-. 

 
The fact remains that I did not go to 
Patna. 

Furthermore, I have never said 
the movement itself is anti-national 
or that sort of a thing. I do not 
know whether it was the same mem- 
ber or another who repeatedly quot- 
ed me as having said, that it is an 
out and out anti-national movement. 
I have always said that there is a 
segment which seems to be anti- 
national. As far as I know, others 
have not condemned them.  This is 
my grouse against them. 

As I said, so far as we are concern- 
ed, the dialogue is on, we still are and 
always wiH be willing for talks.   We 



201      Resolution re. Procla-                  [ 11 JUNE 1980 ] under Article 356 202 
mation 

are interested in finding a solution. 
There is- one other point I want to 
make. It is understandable that the 
Assamese should be sensitive to the 
question of their identity as every 
group is. And we in India have en- 
couraged this. We do not want 
everybody speaking the game langu- 
age, everybody having the same reh- 
ion; we do not want to regiment peo- 
ple. We have always believed in 
diversity strengthening unity instead 
of weakening unity. But are these 
Assamese boys equally sensitive to 
the desire of the tribals to keep their 
identity? Shri Pant is aware of this. 
(Interruption) It is because they are 
not willing. And the same thing is 
happening now. Within Assam the 
tribal people originally went along 
with this movement but now they 
feel that they are the ones who are 
going to be. crushed, their language 
will be lost, their personality erased. 
This is what is happening... 

SHRIMATI PURABI MUKHOPA- 
DHYAY:   What about the refugees? 

SHRIMATI INDIRA~~"~GANDHI: 
There are many other things. Now, 
the number of people injured—2000; 
the number of persons rendered 
homeless—more than 20000; arson, 
more than 3500 houses or huts burnt; 
about murder you have heard of Dr. 
Moitra of Oil India. Then, Shri Ni- 
yogi of Arunachal Pradesh, he just 
gave a lift to a few students in a 
truck and he was murdered on the 
way. One lady, an Oriya lady, was 
asked to pay money. By the way 
there were a lot of forcible collec- 
tions. This old lady was asked to give 
money. Either that old lady did not 
have money pr she did not want to 
give money; so they cut off her nose 
and she bled to death. Many people 
are  still untraced. 

Naturally we have to go by the 
Constitution. We have to see that 
there is no great burden on Assam. 
Everybody agrees. But how do we 
relieve that burden? I must say to 
the credit of the students, when      I 

put these problems to them, they did 
pause and think about them. 
As I said even if we wish 
to remove them,        people, 
where are we going to take them? 
Which State will they go to? How 
are the arrangements to be made? It 
is easy just to talk about 51 or 61 or 
any date. It involves a lot of other 
considerations. While this atmos- 
phere is there) it is not going to 
work even with regard to industries. 
Suppose I go to a businessman today 
and say "you put up an industry". 
Will he put up one in Assam in this 
atmosphere? The Assamese will ask: 
"Who is this foreigner who has put up 
this industry?" I am not talking in 
the air. I had such a conversation. 

It is easy to support an agitation 
without seeing all its consequences. 
There is the question of refugees. 
Those who are born in India are 
Indian citizens. What about their old 
parents—old father and old mother? 
Can we say: "Their names ire not in 
the citizenship register and therefore 
throw them out". Where are they 
going to go? When we say we are 
going to move all those people, are 
we going to shoot them dead? How 
are you going to deal with them? 
These are not satistics. These are 
men, women and children. Unless 
you look at it from the human angle 
and unless you find out who are the 
people involved) how are you going 
to solve it? The problem cannot be 
solved just by talking about it. You 
have to come to the table with a 
calm attitude. I think you can ask 
the students. I have always spoken 
to the students like a mother, want- 
ing to help them individually, as a 
group and as a State. Whenever I 
have talked to them they were on 
the point of saying 'yes'. This is with 
regard to the starting day of 1971. I 
put it to Assamese professors and 
to Assamese lawyers. I asked them 
what more could I have done? They 
said; You are right. But we have no 
choice and must join processions. A 
situation has arisen where we seem 
to be going    round and round. The 



 

[Shrimati Indira Gandhi] 
extremists may be a very small seg- 
ment. Outsiders may be playing a 
role. Outsiders, as we know, do not 
work through foreigners coming 
here. They work through ihe local 
people. This small segment is get- 
ting the upper hand over this agita- 
tion. This is what is bothering me. 
I am not doubting the sincerity of 
the Assamese people. Nobody wants 
their language to be submerged. No- 
body wants their culture to be sub- 
merged. As I said to them, it is not 
by shutting your mind that 
your personality grows. It is 
by contact and meeting other people 
and so on. What is India's strength? 
As sung by Iqbal, how has Indian 
civilisation, of all the civilisations of 
the world, survived thousands of 
years? Because we have kept cur 
doors open; because we had adopted 
new ideas, welcomed them, absor- 
bed them and sometimes changed 
them into our own. This is what has 
helped us. We never said: This is 
India, nobody should come here. 
When we lost to the foreigners it 
was at times when we shut our minds 
and did not take to new technology. 
Then we became weak. When we ac- 
cepted people we grew stronger. I am 
not saying that more and more peo- 
ple should come into Assam. I am 
not saying that. But the attitude of 
being against everybody is not help- 
ing them. This is what has created 
the problem earlier with the tribals. 
It has come up again. Only yesterday 
I had a group .of tribals to see me. 
They were just as excited as others 
with regard to their rights. They 
say. What has happened to our 
language? Why should we learn As- 
samese? If the Assamese were not 
taking a chauvinistic attitude, these 
people also would not have felt like 
this. They were talking Assamese; 
they were learning that language. 
Therefore, you have to see how all 
these things in that context react on 
other people. If they say 'we stick to 
1951' what do we do? Is it physical- 
ly possible? Some of you have ex- 
perience of administration. Is it 
physically possible   to    start    doing 

from 1951? It will take years and 
years before you get anything done. 
If we start with 1971, we can start 
immediately. This was what I sug- 
gested. But they say: We do not 
want to hear 1971. Let it be a few 
years back. But when they say 'only 
1951', then the doubt does come in 
my mind whether they are serious 
about sorving this or not seriou?. 

There is no contradiction between 
my thoughts and what my colleague, 
the Home Minister has said we both 
feel that there are times when a firm 
attitude has to be taken. If you had 
met the minorities or the tribals or 
the other people, you would have a 
better realization of the situation. By 
minorities I mean not only ^Musums, 
they were also Hindus of different 
States, they were Nepalese. The 
Nepalese have another problem be- 
cause, until 1976, we had allowed 
them to come in. We never told 
them that they could not come. They 
say "How can you apply 1971 to us? 
If you want to throw us out you can 
at the most start from 1976." So, if 
you talk to them, you will under- 
stand the real feelings. The longer 
an agitation of this sort continues, the 
more it is in the interest of those 
who are not for India's strength and 
welfare. We all know that there are 
such elements in the world, not just 
against India, but against other 
developing countries. Are we going 
to encourage them? I am not going 
to play politics. I have mentioned 
in one or two of my speeches about 
the Jana Sangh and the RSS who 
now call themselves the BJP. Any- 
way to me they remain the Jana 
Sangh and the RSS, no matter what 
new name they assume. They are 
encouraging the movement. The 
statements by Mr. Deoras and others 
are very clear on this. Nobody has 
denied them. A few speeches were 
made here strongly supporting the 
movement. I am not making any 
kind of division, I mean, not divi- 
sion   but distinction. 
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SHRl JAGDISH PRASAD MA- 
THUR: You can make as many al- 
legations as you want. (Interrup- 
tions) . 



 

(Interruptions).   I have a right to ask 
for explanations. 

SHRI DINESH GOSWAMI: Sir, 
may I ask for a clarification from the 
Prime Minister? 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): Mr. Mathur, ex- 
planations and clarifications have al- 
ready been aksed for. 

SHRI DINESH GOSWAMI: May I 
ask for a clarification? 

THE VICE-CHAIRMAN (SHRI A, 
G. KULKARNI); If she is ready, I 
do not mind. 

SHRI DINESH GOSWAMI: Sir, 
the Prime Minister has used the 
words, "chauvinistic attitude of the 
Assamese people". I will beg of her 
not to use these words because these 
will naturally hurt the sentiments of 
the people of Assam, because there 
is crisis of confidence between the 
Government and the people of As- 
sam and these words may take the 
negotiating table farther away. I do 
not want to join issue with the 
Prime Minister. She has referred to 
various acts and reports. I do not 
want to refer to them bacause that 
will lead to another debate. But, un- 
fortunately, there seem to be some 
allegations which are not confirmed. 
For example, I may point out to the 
Prime Minister the Phulon incident. 
It was the Government which went 
to drive out the unauthorised people 
and two persons were killed who be- 
longed to the Communist Party and 
who died because oi the police firing. 
They were going into the unauthoris- 
ed land. Sir, I do not want to go into 
details.   What I am trying to say... 

(I?tterruptiuiis) I do not want to enter 
into any controversy.    Wnat tlie non. 
nime Minister has said is tnat so far 
as 19U is concerned mere is no dis- 
pute  between tne    Assam    Students' 
umon    and    so  on  and  so  forth. . .  
(imerruptions) I think there is some 
measure   of    agreement   after    1971. 
May  I point out to the hon.  Prime 
Minister that it is not that students' 
union is  bi  ng    used    as    a    lacade, 
because the atudents are non-poiitical, 
the    people    of Assam have reposed 
confidence in them in    leading    this 
movement  for the last 3 months.    If 
tne    students    become a  facade,   the 
movement could not be carried even 
for a single day.   From what I heard 
irom the Prime Minister, the Prime 
Minister is of the view that the mat- 
ter can  be settled within the  para- 
meters  of  the  Constitution  of  India. 
If that is so, then the first available 
document is the National Register of 
1951.    I know that persons who have 
come in 1951 cannot be deported; they 
can also not be thrown out.    What I 
am  asking  is,  is  it possible  for the 
Government of India at least to agree 
to identification from 1951, and so far 
as the people from 1951 to 1971 are 
concerned, it may be that some may 
have  to  be  regularised,  and  so  on? 
These questions can be discussed    at 
the  negotiable table as to what  we 
do  with  these   people.     I   feel,   Sir, 
that there is a meeting point in which 
both the Government  and the spon- 
sors  of the movement may  proceed. 
If I am correct, it is not    that    the 
Government has thrown this sugges- 
tion   out.     The   Prime  Minister  may 
not comment  or  commit on  it.    But 
will the Prime Minister keep this in 
mind, because I think,    taking    into 
account the very serious situation in 
the north-eastern region, this may be 
the meeting point and a decision can 
be taken within a few hours. 

SHRIMATI INDIRA GANDHI: The 
Register is not a very authentic docu- 
ment. 

About the word I used, which has 
been objected to by the hon'ble Mem- 
ber, I am prepared to withdraw that. 
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I do not mean it in the sense in which 
the hon. Member is taking it. I was 
specifically talking of the language at 
the moment. Sometimes In trying to 
promote Hindi... (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI); No interrup- 
tions, please. 

SHRIMATI INDIRA GANDHI: My 
point is, if you insist that people 
should learn Assamese it is resisted. 
Just as the hon'ble friend opposite 
objected to Hindi. (Interruptions) I 
do not know whether since joining 
the Janata Party, he has learnt it or 
not... (Interruptions) 

Therefore, I have no objection in 
withdrawing that word. I am prepar- 
ed to agree to anything, provided that 
the lives, limbs and property of the 
so called minorities are safe-guarded 
and their fear is removed. While fear 
is there, even if the agitation stops, it 
will not be a normal situation. And 
fear also makes people react. 

There is another point he made— 
about the minorities who called me 
their leader, I do not know what they 
said. They may have said it. But I 
had no information about their pro- 
cession or what they were going to 
do, until it took place. To me they 
expressed the fear that their lives 
were in danger and that we must 
send impartial people... (Interrup- 
tions) 

Another point made was that once 
the AASU tried to identify foreigners 
themselves they turned out to be 
genuine Indian citizens, with one ex- 
ception. Everybody is so excited 
there. .. (Interruptions) 

SHRI DINESH GOSWAMI: To 
bring normalcy there must be some 
meeting point. What I suggested 
was. 

SHRIMATI INDIRA GANDHI: The 
farther back you go, the longer it will 
take to be effective. That is why we 
advised to start from '71 and in the 

meantime, we can talk and see other 
meeting points. That would give 
assurance to all of their safety and 
the genuine citizens are not going to 
be thrown out. 

SHRI DINESH GOSWAMI: I do 
not think this debate will allow me 
an opportunity to argue. 

SHRIMATI INDIRA GANDHI: You 
may come and argue with me sepa- 
rately. 

SHRI DINESH GOSWAMI; You 
may keep it in mind. You may also 
have a meeting with the Members of 
Parliament of the North-Eastern re- 
gions. 

SHRIMATI INDIRA GANDHI: I 
am ready to meet anybody separately, 
in groups and in every possible way. 

SHRI LAL K. ADVANI: May I 
submit to the Prime Minister one 
thing? I do not know. The Prime 
Minister may not have said it very 
consciously. But I think the obser- 
vations she made about Gandhi Peace 
Foundation amount to a very serious 
insinuation, in the present context, 
against two patriotic gentlemen, Mr. 
George Verghese and Mr. Radha 
Krishna who had been to Assam lately 
and who had tried to see whether 
there can be any meeting ground 
between the leaders of the agitation 
and the Government. I have been in 
touch with them... 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): These are per- 
sonal opinions. You may have some 
opinion. 

SHRIMATI INDIRA GANDHI; I 
spoke about the Foundation and not 
about any particular persons. 

SHRI LAL K. ADVANI: It ts in 
that context. They are not here. 
They cannot protect themselves. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
A.  G.  KULKARNI):   I have a  mind 
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[Shri A. G. Kulkarni] 
to give five minutes each to many 
Members. After that, Mr. Makwana 
will reply and we will .finish with 
the   discussion. 

 

SHRIMATI PURABr MJ&CHOPA- 
DHYAY: Sir, we are satisfied with 
the Prime Minister's reply and ihe 
manner in which she tried to project 
tha problem and its possible solutions. 
When I spoke I started by saying that 
tha partition of India took place not 
for Bengalis alone. It was for the 
freedom of this country that it took 
place. Now, you allow these refugees 
to suffer and to be termed as foreign 
nationals. Is there no guarantee 
under the Constitution with regard 
to this thing? 

SHRIMATI INDIRA GANDHI: We 
have said on an earlier occasion that 
this question is separate. 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI 

A. G. KULKARNI): Now, everybody 
wants to have a clarification. Yes, 
Mr. Rasheeduddin Khan. 

(Interruptions) 

PROF. RASHEEDUDDIN KHAN 
(Nominated): You can allow me to 
speak. But as long as you are in the 
Chair, you have to make some 
arrangement to ensure that the man 
who is called upon to speak is heard. 
This thing is going on everyday. I 
have also to learn the art standing on 
my head. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): Everybody wants 
to have a clarification from the Prime 
Minister. She has replied. The reply 
is over. There is no system of asking 
for clarifications from the Prime 
Minister. (Interruptions) Mr. Jha, 
you please take your seat. There is 
no convention in the House to call 
for a clarification from the Prime 
Minister when she has already spoken. 
Anyway, I am trying to accommodate 
you and I am giving you an oppor- 
tunity. Why don't you co-operate? 
Yes, Mr. Hegde.     (Interruptions) 

SHRI M. R. KRISHNA (Andhra 
Pradesh): You are changing your 
ruling. You stick to something defi- 
nite. You have called Prof. Rashee- 
duddin Khan... (f7ite?TMptions) 

SHRI RAMAKRISHNA HEGDE 
(Karnataka): We expected that the 
Prime Minister would throw some 
new light on the problem, would 
make some positive suggestions to 
solve the problem. 

AN HON. MEMBER; No speech, 
please. 

SHRI RAMAKRISHNA HEGDE; I 
would like to seek a clarification from 
the hon. Prime Minister on only two 
points. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): Mr. Hegde, you 
are talking about what? The Prime 
Minister has intervened in the debate. 
She has tried to reply to every ob- 
jection that was taken. So, I dont 
think I can allow your clarification. 
I am sorry. What do you want, Mr. 
Rameshwar Singh? 

 



 

SHRI AJIT KUMAR SHARMA 
(Assam); Sir, I am only seeking a 
clarification from the hon. Prime 
Minister on one point. (Interruptions) 

SHRIMATI INDIRA GANDHI: I 
have  no  objection. .. (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): I think the 
Prime Minister is not in a position to 
reply to every clarification. (Inter- 
ruptions) 

Prof. Rasheeduddin Khan; you pro- 
ceed. 

(Interruptions) 
PROF. RASHEEDUDDIN KHAN: I 

am prepared to speak as long as you 
are able to control the House. You 
please control the House. (Interrup- 
tions) These two gentlemen are net 
allowing anybody to speak for the 
last two days. As you are well aware, 
Sir, my name is fairly top of the dis- 
cussion of the list from the very first 
day. Day after day, I have listened 
very patiently t0 these people who 
have spoken on every item under the 
sun without knowing anything. (Inter- 
ruptions) Sir, you have accused me 
that I am not speaking. I am prepared 
to speak. 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI); You go ahead 
now. 

PROF. RASHEEDUDDIN KHAN: 
First and foremost, I would like to 
submit about the procedural matter 
something which should be examined 
carefully by the Business Advisory 
Committee. You have in this House a 
very strange category called 'Others' 
People like us who are not members 
of any party are all omnibusly cate- 
gorised under this strange term 
'others' and when it comes to the 
allocation of time, you give inordi- 
nate time to Members of all the 
parties who go on repeating the same 

point, and we 'others' who belong to 
a wide range of spectrum of opinion 
do not get any time. I am happy, you 
have mentioned about it yesterday. I 
do not speak as often as others do. 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): That is why I 
called you to make your point. 

PROF. RASHEEDUDDIN KHAN: 
You are asking me to speak after the 
main speech of the Prime Minister is 
over. 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): The Minister is 
going to reply." 

PROF. RASHEEDUDDIN KHAN: 
Before the Home Minister replies I 
have to make some submissions. 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): Yes, make them. 

PROF. RASHEEDUDDIN KHAN: 
Sir, the current problem of Assam 
which ought to be considered as 
problem number one on the politi- 
cal agenda of the country. Un- 
fortunately, the opposition parties 
have been playing politics in this re- 
gard. The initiative which was taken 
by the Prime Minister as soon as she 
assumed office has not been adequate- 
ly responded to by the parties which 
were till the other day in power. 
When the Assam agitation started 
these were the people who owned up 
the whole problem. First of all, I 
would like to suggest, let us not play 
politics on a problem of such major 
implications, which will endanger tlie 
very survival of democracy, the plu- 
ral polity. It is an important aspect. 
When we talk of Assam, when we 
talk of the North-Elastern frontier, 
when we talk of the wonderful 
land of the seven sisters, we are 
talking of an area where indigenous 
and not s0 indigenous conspiracy 
of circumstances has taken place. 
Without naming names, it is true 
that certain parties which are other- 
wise categorised as national parties 
have been harping on dissensions 
within linguistic groups and racial 
groups and religious groups on 
the  plea   that  the  identity  of  India 
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[Prof. Raisheeduddin Khan] 
will be weakened if this socio-cultural 
diversity is recognised and maintained. 
This group is  still playing foul. 

[The Vice-Chairman    (Shri    R. R. 
Morarka) in the Chair] 

This is the time when international 
destabilisation forces are again active. 
We have heard the Minister of Ex- 
ternal Affairs on this whole problem 
in the morning. Immediately after 
this debate is over, we Will again 
take it up. At a time when the inter- 
national destablisation process is on, 
at a time when we are conscious that 
Assam is physically linked with the 
rest of India merely by a small 
stretch of land, because of the 
colonial exercise on the artificial 
partition of the country, about 
which we have reconciled, and 
also because we have the experiences 
of 1951, 1962 and then again of 1971, 
unless we take some cohesive position 
on Assam, there is the possibility of 
weakening of Assam, there is the 
possibility of the secessionists ele- 
ments taking the upper hand. Nobody 
is talking of chauvinism in Assam. 
Nobody is talking of the main move- 
ment being led by secessionists. But 
is it possible to overlook the fact 
that at a time when the whole of 
South-East Asia and South Asia is 
passing through destabilisation, when 
the international collusion of forces 
is taking place, when our own indi- 
genous forces are acting as if to gain 
the upper hand in politics, in 
the federal apex, that sometimes 
they are prepared to ^undermine 
the very structure of national 
identity. Is it possible to own up 
the "ramifications in Assam? That is 
what the Prime Minister has said. Can 
we do it without taking a partisan 
view because in this country we have 
a large spectrum of opinion starting 
from the country's corterie of the right 
reactionaries and obscurantist to the 
lunatic fringe of the left, which some- 
times articulates regional problems a3 
if they are the be all and end all? The 
corterie of the right haa a very narrow 
view. Let us overlook our ideological 
spectrum at least on one major issue, 

which is at the moment number one 
of the national agenda and requires 
all the polemics to be removed. We 
should concentrate our energies on 
seeing how to settle it. 

Sir, the identification of foreigners 
is not an easy proposition. The term 
'foreigners' has been defined in terms 
of the international law. The term 
'foreigners' is also defined in the muni- 
cipal law- Are we making a distinc- 
tion between the refugees from adjoin- 
ing countries which have com© into 
our land with the concurrence of the 
Government of the day? Are we 
makings distinction between migrants 
from other States of India? A variety 
of reasons, partly of policy and partly 
of economic compulsions, have worked 
in Assam in order to enrich Assam. 
Are we to distinguish between infiltra- 
tors and others. All these problems 
are not simple problems. Modalities of 
definitions will have to be worked out. 
But in order to work out the modali- 
ties of critical terms, we have to have 
a negotiating table. How can we have 
a negotiating table when a certain 
section of the AASU and the Gana 
Sangram Parishad makes overtures 
and lays emphasis on things which are 
alarming. I am speaking as a friend of 
Assam because I am an Indian; I am 
a patriot and I consider Assam to 
be an integral part of India. These 
expressions and these policy pos- 
tures do not contribute to amicable 
negotiation. How do we solve the 
problem? Are we asking the Prime 
Minister and the ruling party to 
compromise on each of the demands 
of AASU and Gana Sangram Pari- 
shad? ls it the position? Are we 
taking the position that every aspect of 
the agitation in Assam i- rightful? Tho 
neglect of the Congress Governmenr. 
which is there should not be overlook- 
ed also. And I would like to accuse 
the Government, I would like to accuse 
the Congress Government of the last 
30 years. I would not 'ike to accusa 
the usurper Janata Government which 
was anyhow an abnormal Government, 
a conglomerate which could never 
become ~e*ven the agglomerate, this 
conglomerate which was incapable of 
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becoming an agglomerate, the usurper 
of power by force of circumstances. I 
would like to accuse the 30 years of 
Congress rule for mismanaging the 
whole problem of Assam by neglect 
and oversight. 

Sir; India has got the largest tribal 
population in the world, a factor which 
I would like to underline. No othe- 
territorial sovereignty has as much of a 
tribal population has India, ranging 
from premitive nomadic tribe to 
sedentary tribe, whose ethnic tribes 
are different. We have not taken a 
Melting Pot approach of Americans 
who have eliminated the Red Indians. 
We have taken a plural approach. The 
Prime Minister was right in mention- 
ing that socio-cultural diversities in 
India are to be reconciled with 
political integration. But are we to 
compromise political integration by 
over-enphasis on socio-cultural diver- 
sities? We have reconciled both. 
It can only be done at a negotiat- 
ing table and it can be done by 
withdrawal of the agitation as my 
friend, Mr. Bipinpal Das, has correctly 
mentioned. That serves its purpose. 
It has now reached a counter-produ-- 
tive stage. It is disfunctional now. It 
is now playing into the hands of th 2 
enemies of Assam and the enemies of 
India. Let the agitation be withdrawn. 
Let the leaders come; let the leaders 
be released from jails. Let all parties 
sit down, including the BJP. Let there 
be no attempt at dilatoriness or getting 
out conditions that ue are prepare 
to sit only if this is done or that i3 
done. Let there be no condition. 
Negotiating table is there, and the 
main items to be settled are well 
known. Now the elections are over. 
Elections to State Assemblies and 
elections to Parliament are over. 
All party-equations have been stabi- 
lised and after stabilisation of party 
equations, what is required now is 
the cohesive solution of the Assam 
problem, because development of 
India economically as a model of 
new change on the one side and stabi-' 
lity of this whole regior. On the other, 
are dependent on what role India plays, 

because the situation is again flaring 
up in the South-East Asia and 
eleswhere. Therefore, let us not 
overlook the fact that international 
conspiracy of circumstances is there. 
These are some of the things which 
I wanted to mention because I did 
a lot of home work as an old 
teacher and as an old student 
would do, day after day. And I would 
sit down and would like to end up by 
a strong protest, net against the ruling 
party as much as the opposition. They 
do not allow any other person to speak. 
On every issue, whether it is Question 
Hour, whether it is Calling Attention, 
that is the position. Now on Calling 
Attention today on tne U.S.-China 
collusion, Dr. Bhai Mahabir spoke on 
Afghanistan and he took 15 minutes 
on Afghanistan . . . (Interrup- 
tions) and this gentleman stands up 
on every issue... 

DR. BHAI MAHAVIR (Madhya 
Pradesh): Sir, Is my hon. friend speak- 
ing on the subject? Let him liot accuse 
others...   (Interruptions) 

PROF. RASHEEDUDDIN KHAN: I 
am also capable'o'f shouting. I am aho 
a Pathan and I can outshout all cf 
them6.  (Interruptions) 

Sir^ I can also shout in order to 
emphasize that they should allow 
others also to speak. I would like, 
somtimes, to be in peace. I can also 
act. I have not lost my temper. 1 
have my cool, but since ths language 
of temper is understood here, I can 
also speak the language of temper. 
(Interruptions) 

DR. BHAI MAHAVIR' Sir, may I 
make a personal explanation? (Inter- 
ruptions) 

THE VICE-CHAlRMAtf (SHBI R. 
R. MORARKA); No. It is not neces- 
sary. 

DR. BHAI MAHAVIR. He has casti- 
gated the whole opposition, as if 
castigated the whole opposition, as if 
the persons sitting on the other sid^ 
are all angels. He says he is in cool 
temper. (7nterr«ptio?is) 

THE VICE-CHAIRMAN (SHRi R. 
R. MORARKA): Prof. Sourendra 
Bhattacharjee. 
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SHRIMATI MARGARET ALVA: 
(Karnataka): Sir, I am on a point 
of order. The hon. Member has said 
that people in the opposition speak 
irrelevantly. I do not think, it is for 
him, as a senior Member, to say that 
everybody in the opposition speaks 
irrelevantly. He may be a Professor, 
a very learned man) a very great 
intellectual, which we do not claim to 
be. But I do not think it gives him, 
in any way, a superiority complex, to 
say that people in fop opposition talk 
nonsense. I think, this is an uncalled 
for remark, which he should with- 
draw.    (Interruptions) 

PROF. RASHEEDUDDIN KHAN: 
Sir, may I make a personal explana- 
tion? 
THE VICE-CHAIRMAN  (SHRI    R. 
R. MORARKA): No. I am sorry,   you 
must    sit    down,    please    sit    down 
{Interruptions) 

SHRI HARI SHANKAR   BHABBRA 
(Rajasthan): Sir, what is the relation 
betwen this and -ne debate on Assam? 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI R. 
R. MORARKA): I would request hon. 
Members to sit down, when I am on 
my legs.    (Interruptions) 

SHRI Kt K. MADHAVAN (Kerala): 
Sir, I have a submission. 

THE VICE-CHAIRMAN SHRI R. 
R. MORARKA): This is not time for 
any submission. I have called Prof. 
Sourendra Bhattacharjee. He will take 
five minutes. Then, the hon. Minister 
will reply.    (Interrwptions) 

PROF. SOURENDRA BHATTA- 
CHARJEE; I thank you very much 
for the Ave minutes given. After 
having made many interruptions— 
for which I must also feel asham- 
ed—I have received just Ave minutes 
to talk on a very complicated problem, 
on which my friends in the 'others 
group, other friends, utilised more 
than half-an-hour. Now, this is some- 
thing against which Prof. Rasheedud- 
din       Khan       had       to       make     a 

comment. This comment might have 
been made in an unfortunate manner. 
Tut that apart, i would appeal both 
to the treasury benches and the opposi- 
tion, and to the Chair, kindly to see 
to it that in the allotment of time, 
some attention is paid to the cases ot 
those who are non-party ,men. Now, 
to the point. Naturally, the pattern 
has to go. But I would begin from a 
point which is sought to be made by 
my good friend, Mr. Goswami. This 
was the question of security of Assam. 
Tn dealing with it, he suggested that 
it may be that, very shortly, Bangla- 
desh would demand a referendum on 
where Assam should remuin. 

SHRI DINESH GOSWAMI: 1 did not 
say that. You have heard wrongly. 

PROF.   SOURENDRA       BHATTA- 
CHARJEE: I am saying as I heard it. 
The records may be compared.    This 
question has been repeatedly    raised 
that what compelled the agitators    in 
Assam to launch the agitation is the 
problem of security   which   has been 
create,} in this area. My submission is, 
had it been so, that would haye been 
the responsibility oi the Government 
of India to take initiative in the matter 
and perhaps We cannot complain that 
any of the   Governments,   whichever 
party  had   ruled  over  the     country 
during  all'    these  year,«,  were     not 
security conscious.     The dimension of 
problem    is a bit   different.    As   the 
Prime Minister was trying to explain, 
what do we mean by foreigners?    A 
precise definition, perhaps, is necessary. 
After bouts of successive riots 
in Assamj  the     problem has 
1 P.M.    taken   a different   dimension. 
The     problem     of     foreign 
nationals      has      been      put        for- 
ward, perhaps, deliberately because of 
certain    sympathies that    might    be 
evoked.   By saying   that   the foreign 
nationals   are   swarming  that   region, 
perhaps they are trying to gain    the 
sympathy of certain parties   But then 
I agree that a solution has to be found 
not through confrontation, not through 
the Essential    Services    Maintenance 
Ordinance, not through *he Preventive 
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Detention Act, not through the army 
or the CRP. If there is a communal 
riot, if there is an attack on the minori/ 
ties, if a large segment of t'ne popula- 
tion is living under constant fear, I 
think that situation has to be met 
firmly, but as Prof. Chattopadhyaya 
was saying the other day, the core of 
the problem has to be understood and 
has to be dealt with understandably. 

Now I am coming to tbe concluding 
portion, the way in which n solution 
could be found. Solution cannot be 
found by going back to the history of 
the I3ih century, by going to the 
Yandahoo Agreement, or by going 
back to history of 1905 or 1926 as 
Mr. Hedge did. I have the booklet 
with me which is published by the All 
Assam Gana Sangram Parishad. They 
have begun right from the beginning 
of the 20th century (Time Bell rings) 
Then what is the real crux of the 
problem. What is the object of the 
entire history of migration. That 
won't help. My humble submission to 
the agitators, to their supporters in 
this House and to all others would be 
that both the sides must lake into 
consideration the realistic <md ob- 
jective picture of what they want. 
The agitators jnust not take shield be- 
hind the question of foreign nationals. 
Thev must clearly state that Assam is a 
multi-lingual State. It was known as 
the ethnic museum and We know, 
Assam is not what it ™-as even after 
independence days. It was a formation 
of five tribal states. Plain tribals and 
hilly tribals, all of them were living 
within the geographical boundary. 
(Time Bell rings) They are clamouring 
for protection therefore, these pro- 
blems are still there. There is a Cachar 
district, a portion of Golpara. (Time 
Bell rings) A large number of people 
sneaking different languages are living 
there. The leaders of the movement 
must clearly state their attitude to- 
wards these various segments of the 
population residing jn Assam. 

THE VICE-CHAIRMAN     (SHRI R. 
R. MORARKA): Please conclude now. 

PROF.    SOURENDRA       BHATTA- 
CHARJEE; Then there is the question 

of the infiltrators from across the 
border, the question of identifying 
them and I have seen the demand put 
forward by AASU and Ihe Gana 
Sangram Parishad that 1951 should 
be the sacrosanct cut off date. If we 
accept this, it is recognised that a 
solution to the problem of detection 
and deletion of the names from the 
electoral rolls and deportation will ba 

found.... 

THE VICE-CHAIRMAN (SHRI R. 
R. MORARKA): Professor, you must 
conclude please. 

PROF. SOURENDRA BHATTA- 
CHARJEE: I" am concluding in two 
minutes. 

THE VICE-CHAIRMAN (SHRI R. 
R. MORARKA): Not two minutes. You 
must conclude now. 

PROF. SOURENDRA BHATTA- 
CHARJEE: .........within the framework 
of the Constitution of India, including 
the citizenship laws and election laws. 
At the same time, there is another law 
which is there: "Provided that 
nothing in this section shall 
apply to any person who, on account 
of civil disturbance or l.he fear of .such 
disturbance in any area now forming 
part of Pakistan, has been displaced 
and has left the place of residence in 
such an area and who has been sub- 
sequently residing in Assam". These 
are facts which should be borne in 
mind. 

THE VICE-CHAIRMAN (SHRI R. 
R. MORARKA): Prof. Bhattacharjee, 
I request you to please conclude. 

PROF. SOURENDRA BHATTA- 
CHARJEE: The minorities should be 
given protection. At the same time, 
you must remove their apprehensions 
in clear and unambiguous terms with- 
out indulging in subterfuge. If that is 
done, I am sure a solution can be 
found. At the same time, all of us 
should stand united in the face of the 
serious situation that has been created 
in   the   entire   North-Eastern   region 
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which is a real danger to the security 
of India. 

THE VICE-CHAIRMAN (SHRI R. 
R. MORARKA): The hon. Home 
Minister,  Shri Makwana. 

SHRIMATI PURABI MUKHO- 
PADHYAY: How can he reply after 
the Prime Minister has spoken? 

THE VICE-CHAIRMAN (SHRI R. 
R MORARKA): That may be your 
view.     Please sit down. 

SHRI LAL K. ADVANI: I under- 
stand that in the morning the Gov- 
ernment made a commitment in the 
House that apart from the reply to 
the debate, they will make a state- 
ment. 

SHRI YOGENDRA MAKWANA; I 
wiH make it. 

Sir, the hon. Prime Minister has 
dealt with all the points raised here 
in the House. Practically she has 
replied to all the points raised by 
the hon. Members. Though she was 
not present, she has covered all the 
points. And it will be unwise on my 
part to reiterate the same thing. She 
has said what the Government is go- 
ing to do and she has also explained 
the policy of the Government in this 
House. So I don't think I should add 
anything. I would request the House, 
after these clarifications, to pass the 
Resolution moved by me. Thank 
you. 

THE VICE-CHAIRMAN (SHRI 
R. R. MORARKA): Now I put the 
Motion before the House. The ques- 
tion is: 

"That this House approves the 
continuance in force of the Procla- 
mation issued by the President on 
the 12th December, 1979, under 
article 356 of the Constitution, in 
relation to the State of Assam for 
a further period of six months 
with effect from tfie 12th June, 
1980." 
The Motion was adopted. 

STATEMENT  BY    MINISTER 

Arrest of some M.L.As   of Assam at 
Boat Club in New Delhi 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
Sir, at about 10.45 A.M. on 11-6-1980, 
28 persons were arrested at the Fafi 
Marg—Rajpath Crossing for violation 
of prohibitory orders under Section 
144 Cr.P.C. A case FIR No. 326 un- 
der Section 188 IPC at Police Station 
Parliament Street has been register- 
ed. 

Out of the 28 arrested persons, 17 
are MLAs from Assam including 
Shri Golap Borbora, ex-Chief Minis- 
ter of Assam, and Shri Dulal Chandra 
Barua. The remaining 11 persons are 
from the Yuva Janata. Their leader, 
who has been arrested, is Shri Vik- 
ram Singh. The 28 persons courted 
arrest peacefully. 

It may also be mentioned that the 
17 MLAs had been sitting on dharna 
since 9th June, 1980. This was con- 
verted into a 24-hour fast on 10th 
June. Today, they courted arrest. 
They are being produced before the 
Metropolitan Magistrate, Parliament 
Street today. 

Sir, I have got the latest informa- 
tion that they were produced before 
the Metropolitan Magistrate who ad- 
monished them, after which they were 
released. 

CALLING ATTENTION TO A MAT- 
TER OF URGENT PUBLIC IM- 
PORANCE— 

The Chinese Military Tie-up with USA and 
Japan posing a Grave threat to Peace and 
Security of Asia in General and India in 

particular—contd. 

THE      VICE-CHAIRMAN      (SHRI 
R.  R.  MORARKA);   The House will 


